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Power Station, Ukai Vs Hind Mzdoor Sabha and Ors.
recommended inter alia that the appropriate Government 
on its own should take initiative to abolish the labour 
contracts in the establishments concerned by following 
the procedure laid down under the Act.

(c) A copy of the judgement has been sent to all
Ministries/Departments and State Governments for taking 
appropriate action,

[Translation]

Development of New Tourist Spots

1787 SHRI SUSHIL CHANDRA : Will the Minister
of TOURISM be pleased to state :

(a) the amount spent on the development of new
tourist spots set up during 1995-96:

(b) the number of tourist spots opened during the 
said period;

(c) the number of tourist places which are proposed
to be opened during 1996-97; and

(d) the share of the Central and State Governments 
in the expenditure incurred on the development of new 
tourist spots9

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI SRIKANTA JENA)
(a) and (b). The Department of Tourism. Government 
of India has released an amount of Rs.1751 48 lakhs 
fo r 182 p ro je c ts  du r in g  1 9 9 5 -9 6  to the  S tate  
Governments/Union Territories for the development of 
tourist infrastructure Identification and development of 
tourist spots is a continuous process and is primarily
the respons ib i l i ty  of the State G overnm ent/ Union 
Territory

(c) and (d) 116 projects have been identified for 
C en tra l  F in a n c ia l  A s s is ta n c e  du r in g  1 996*97  in 
consultation with the State Governments

[English]

Consumer Protection Act

1788. SHRI RAMESH CHENNITHALA Will the 
Minister of Cl * SUPPLIES CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to state

(a) w h e th e r  the the U n ion  G o ve rn m e n t have 
re ce ived  any re q u e s t  from  som e of the  S ta te  
Governments or voluntary organisations to amend the 
Consumers Protection Act, 1986

(b) if so. the details thereof and

(c) the reaction of the Government thereto9

THE MINISTER OF FOOD AND MINISTER OF CIVIL 
SUPPLIES, CONSUM ER AFFAfRS AND PUBLIC 
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV)
(a) to (c). Yes, Sir. Central Government had constituted

a Working Group to suggest suitable amendments to 
the C onsum er P rotect ion Act. 1986 and the Rules 
fram ed thereunder, to makes it more e ffective and 
purposeful. The suggestions received from the various 
State Governments and voluntary organisations have 
been duly examined by the Working Group The Working 
Group has submitted its report which contains several 
recommendations As the recommendations pertain to 
va r io u s  M in is t r ie s /D e p a r tm e n ts .  d is c u s s io n s /  
consultations with them are in progress so as to finalise 
the amendments of the Consumer Protection Act 1986

Contract to Russian Company

1789. SHRI PRAMOD MAHAJAN ; Will the Minister
of STEEL be pleased to state ;

(a) whether the Steel Authority of India Limited 
(SAIL) has recently awarded a multi-crore contract in 
Bhilai to a Russian Company, M/s Tyazhpromexport 
(TPE) which is alleged to have been involved in the
Hawala pay-off case;

(b) if so, the details thereof.

(c) whether SAIL and the Union Government have 
considered the alleged involved of the TPE before the
contract was awarded to TPE: and

(d) if so. the details thereof9

THE MINISTER OF STEEL AND MINISTER OF 
MINES (SHRI BIRENDRA PRASAD BAISHYA) (a) to
(d) Bhilai Steel Plant/SAIL has awarded in January.
1996. a contract to M/s Tyazhpromexport (TPE) Russia,
for tu rn -ke y  p a cka g e  of Raw M a te r ia l  S to rage  & 
Handling System of Sinter Plant No 3 at Bhilai Steel
Plant.

The order was placed on the basis of competit ive 
bidding and after following transparent procedures, at 
a total order value of Rs 181 310 crores on M/s TPE as 
principal contractor and M/s Tyzhprom - India Private
Limited as their Indian associate The implementation 
schedule of the project is 27 months from 10 1 96 i.e.. 
the date of the signing of the contract

Neither SAIL nor the Ministry of Steel has any
information about the alleged involvement of M/s TPE
in the Hawala case

[Translation]

Expansion ot Telephone Facilities in Bihar

1790 SHRI LALIT ORAON Will the Minister of 
COMMUNICATIONS be pleased to state.

(a) whether the Government have any scheme for
the  e x p a n s io n  of te le p h o n e  s e rv ic e s  in G u m la  
Lohardaga and Ranchi Districts of Bihar

(b) if so, the names of the Divisional Head offices 
which are proposed to be covered under this scheme 
and
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(c) if not. the reasons therefor9

THE MINISTER OF COMMUNICATIONS (SHRI BENI 
PRASAD VARMA) (a) Yes. Sir

(b) There are plans to expand telephone exchanges
at the following sub-divisional head quarters of these 
three d is tr ic ts  during 1996-97 - Gumla. S im daga,
Lohardaga. Ranchi and Khunti.

(c) Does not arise 

[E ng lish ]

Integrated Education Scheme for Disabled Children

1791 SHRI SOUMYA RANJAN Will the Minister
of WELFARE be pleased to state

(a) whether the progress of the integrated Education
Scheme for disabled children has been satisfactory:

(b) if so. the details thereof and

(c) if not the reasons therefor and the manner in 
which it is proposed to be streamlined9

THE MINISTER OF WELFARE (SHRI BALWANT 
SINGH R A M O O W A LIA ) (a) to (c). The requ ired  
information as supplied by Ministry of Human Resource

D eve lopm en t (Deptt. of Education) is given in the 
enclosed statement I and II.

STATEMENT-I

C e n tra l ly  S p o n s o re d  S ch e m e  of In te g ra te d  
Education for the Disabled Children (IEDC)

- At the and of the Seventh Plan. 28.000 
disabled children had been covered under
the Scheme.

- At present over 40.000 d isabled children 
have been covered

- The Eighth Plan outlay for implementation of 
this scheme is Rs 25.00 crores The allocation
for 1996-97 is Rs 4 70 crores State-wise 
details of the grants released during the 4 
years of the current Plan period is annexed

- By the end of the Eighth Plan. 50.000 disabled
children are expected to be covered under 
the scheme

- 25 State/UTs have so far received financial 
assistance under the scheme as against 6 to
7 States that had received assistance in 1982-
83.

STATEMENT-II

Assistance to States,UTs for Integrated Education for the D isabled Children (IEDC)

(Rs in lakhs) (Plan)

S No States/Union 
Territory 1992-93

Amount Released
1993-94 1994-95 1995-96

1 2 3 4 5 6

1 Andhra Pradesh 66 14 01 32 46
2 Bihar 36 95 26 58 -

3 Gujarat 67 21 39 80
4 H a ry a n a 16 80 -

5 Himachai Pradesh 9 55 6 34 - 3 90
6 Jammu & Kashmir (grant given prior to 92-93.
7 Karnataka 39 08 4 19 70 73 47 78
8 Kerala 11 1 58 66 59 495 21

13 70
9 Madhya Pradesh 30 90 52 72

2 49 2 95 3 29 2 36
( V O ) (V O ) (V O ) (VO)

10 Manipur 5 00 22 40 8 40
1 1 Maharashtra 75 53 13 43 -

- 23 00
12 Mizoram 45 36 1 92 14 00 11.51
13 Nagaiand 12 61 5 74 11 71 5 41
14 Orissa 35.20 68 92 43 64 4 84
15 Punjab


